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In the Madhya Pradesh High Court

Case No : Writ Petition No. 1269/97

Siddarth Tubes Ltd. APPELLANT

Vs

Union of India (UOI) and Others RESPONDENT

Date of Decision : 22-08-1997

Acts Referred:

Citation : (1997) 72 ECR 805

Hon'ble Judges : Ramesh Surajmal Garg, J

Bench : Single Bench

Judgement

R.S. Garg, J.—By this petition, the petitioner seeks a direction that his appeal
pending before the Respondent No. 2, Commissioner (Appeals) Customs and
Central Excise be directed to be heard urgently. The Learned Counsel submits
that, as the Commissioner was not available and the present Commissioner has
to hear the Appeals from whole of M.P. and Nagpur, his appeals may not be taken
up for hearing for xxxxx (illegible) years.

2. In view of this submission made by learned Counsel for the petitioner, it is
directed that the Commissioner (Appeals) shall try to dispose of the stay
applications within a period of four months and shall try to dispose of the appeal
itself within a period of one year. The petition is disposed of.
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